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Jaipur Udyog Limited

*738. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state: v

(a) whether attention of Government
has been drawn to the fact that serious
crisis is being faced by the Jaipur Ud-
yog Limited, the biggest cement concern
in Asia belonging to Aloka Udyog
Group due to utter mismanagemnt of
its aflairs and misuse of funds;

(b) whether a newsitem appearing in
‘New Age Weekly' dated the 30th
March 1974 concerning this has been
brought 10 the notice of Government;

(c) if so, reaction of Government
thereto ; and

(d) the steps so far taken for putting
an end to these practices?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE &
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA : (a) Government are
aware that Jaipur Udyog Ltd. has incur-
red YHeavy losses during its accounting
years 1971-72, 1972.73 and 1973-74.

(b) and (c) Government have seen a
news teport in the ‘New Age’ of 30th
March, 1975 (and is not aware of any
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such report on 30th March, 1974) which
alleges, inter alia, that Jaipur Udyog Ltd.
has defaulted in the repayment of loans
and in the deposit of employees’ provi-
dent fund and compulsory deposit
amounts.

(d) An inspection of the books of ac-
counts of Jaipur Udyog Ltd. has been
carried out in 1973, and action in res-
pect of the irregularities and contraven-
tions of the Companies Act, 1956 are be-
ing taken by the Registrar of Companies,
In respect of other matters for which
action by other Departments or Minis-
tries are required, necessary particulars
have been furnished to them,

SHRI C. K. CHANDRAPPAN: 1|
may say that the Government is making
an attempt to play down the seriousness
of the matter involved in the question.
This company is the biggest cement fac-
tory in our country, which is heavily
financed by loans by the Rajasthan Gov-
ernment and it has also been given cal-
cium mines at subsidised rates by the
Rajasthan Government. Sir, this com-
pany is producing only 30% of its in-
stalled capacity.

(Interruption)

When the whole country is facing such
a sertous cement crisis, they are produc-
ing only 309 of the installed capacity.

Moreover, the spending by the Direc-
tors of the company has landed the com-
panv today in near bankruptcy. They
have to pay crores or lakhs of rupees to
the Punjab National Bank, and the bank
is now taking measures to. . .

MR. SPEAKER: What is your ques-
tion?

SHRI C. K, CHANDRAPPAN: My
question was clear but the Government
did not answer it properly: and thit is
why T am asking again. What T am say-
ing is that there are serious allegations
against this company and I am asking
whether the Government is going 1o take
some measures with a sense of emer-
gency so that the monopoly house can
be brought to book.

SHRI BEDABRATA BARUA: 1 have
already stated that we have taken a
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number of steps. We have also referred
it to the Department concerned and,
where action under the Company Law
is required, we are taking action under
the Company Law.

Regarding the mine. I am not in a
position to say anything the installed
capacity used is not 30%. We have
checked up. and it is 569% of the install-
od capacity.

But it is a fact that the company is
losing heavily. ‘The loses were Rs
2.94,000,00 in 1973-74. Previously also
during the last two or three vears, the
company was losing heavily and its paid-
up capital appears to be balanced by the
losses

Regarding the charge of indiscrimi-
nate spending. in the Inspection Report
of 1973 we found certain things which
were not properly explained and we have
referred the expenditure to the Income-
tax Department for necessary action and
because the expenditure was found to be
not properly made, we have referred it
to the concerned Departments also

SHRIC K., CHANDRAPPAN While
answering a question in the Rajasthan
State Assembly on March 18, the State
Labour Minister stated that thcy cannot
proceed against this company unless the
Central Government gives its concur-
rence. Has this been brought to the
notice of the Government and, if so, has
the Government given its concurrenc~
and has the Government allowed the
Rajasthan Government to proceed
against the company ?

Secondly. in view of the fact that the
companv is incurring losses for several
vears and indiscriminate spending has
been found out, what prevents the Gos -
ernment from nationalising this company
which is a monopoly house?

SHRI BEDABRATA BARUA: It is
true that the Minister did say in the
Rajasthan Assembly that he was not in
a position to take action as this was in
the sphere of the Central Government
That is why we have made a reference
to the Ministry of Industrial Devefop-
ment for action under the Tndustries
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(Development and Regulation) Act—
under which aay action, including take-
aver, can be taken.

1 would further say, in reply to Mr.
Salve’s question whether we can take
‘other® action. that it is true we can take
other action under other Sections of the
Law like appointment of directors etc.
But the situation is such that we thought
the Mnistry of Industrial Development
should go into the whole matter so that
anv immediate action which they think
is nccessary could be taken. We made
a refercnce to them after our Inspeclion
Report in 1973, when an inspection of
the company was completed,

SHRI N. K P, SATVF: All 1 want
to know is this The Directors function
in a fiduciarv canacity to the sharehold-
ers. A legitimate business loss is some-
thing for which they may not be persen-
ally liable But some sort of expenditure
which. the Minister himself has said. is
improper tantamounts to breach of trust
and the Directors can be hauled up for
malfeasance and misfeasance. May [
know what prevents him, in a case like
this, if the report is already there. from
taking expeditious action for prosecution
for various offences under the Companies
Act and under the TPC' for malfeasance
and misfeasance?

SHRI BEDABRATA BARUA: T have
already said that action is being taken
I cannot say if it is for misfeasance.
They are being examined. T can give a
number of cases where thev are connect-
ed with income-tax. rather than misfea-
<ance. and other things like managing
director’s appointment and all that where
the company law is involved and where
we have taken necessarv action. We are
going to take action according to the
law.

SHRI N.K.P SALVE: That is not
my question. A person may mis-spend
any amount of money: that, by itself,
will not constitute an offence under the
income-tax law unless he has done some-
thing by way of concealment of income.
Under the Companies Act there are spe-
cific provisions and also under the TPC
where the directors can be hauled up.

SHRI BEDABRATA BARUA: T can
only say that we will look into the matter.
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SHRI K. LAKKAPPA ; Aloke Udyog
are squandering the money and are in-
dulging in misappropriation of the funds
belonging to the shareholders, and this
has been brought to the notice of the
Government for a long time. The Mini-
ster has answered that they have reterr-
ed the various matters to the varnwous
Departments. I would like to know the
modus opetrandi of this company and
what is the amount of cheating which
they have done so far as the shareholders
are concerned for which the Munistry of
Company Aflairs can take action. [
would like to know from the hon. Miai-
ster what is the reason for the deliberate
delay 1n tuking such action which comes
within the purview of the Ministry of
Cosmpany Affairs.

SHRI1 BEDABRATA BARUA: | have
already said that we have taken action
that is required under the companies law.

SHRI K. LAKKAPPA: What action
have you taken? There are several oft-
ences which have been committed,

SHRI BEDABRATA BARUA: So far
as 1 am awarc the shareholders have not
madce any complaint to this Department.

SHRI K. i, AKKAPPA: Are you satis-
fied with this answer, Sir? He says that
the shareholders have not made any com-
plamnt. Thc New Age has drawn the at-
tention of the people of this country. I
want to know why action has not been
taken (Inferruptions)

SHR{ BEDABRATA BARUA: 1
have already stated that there have been
4 number of charges that have appeared
in the New Age. | have aiready s1id
how much action has been taken under
the Companies Act. and we have also
referred to the other Departments for
necessary action.

SHRI INDRAJIT GUPTA: Our
difficulty is that, in his reply., the hon.
Minister has admitted that the inspec-
tion reports for the last two or three years
have definitely revealed that there has
been exorbitant, excessive and unwar-
ranted spending, which has resulted in
such heavy losses that their capital has
almost been wiped out. Therefore, I
would like to know from him specifical-
Iy whether it is a job of the Company
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Law Board or the Company Law Depart-
ment, simply to function as a sort of
post-office sending things either to the
Finance Ministry or the Labour Ministry
or the Industrial Development Miaistry
for action or whether they themselves
are in a position under the Companiea
Act to take action by way of launching
prosecution against the Directors of this
Company and I want to know why they
have not taken such action and what are
the names of those gentlemen who are
the present Directors of this Company?
1 would like to know.

SHRI BEDABRATA BARUA: First
of all. let me give the list of Directors
of this company. They are:

Shri Alok Prasad Jain Chairman &

Mg. Direc-
tor.

Smt. Sushila Jain Director
Shri Chunilal Jaipuria .
Shri M.P. Jhalan . . .
Shri Nil Ratan Khaitan »
Shri Narch Chay.dra, Secy., "

Departmentof Indus-

tries &Mines, Rajasthan
Shii Rajeswara Patel . »
Shri A. C. Chakravarty . ”
Shri B.K. Shroff . ”»

SHR] INDRAJNT GUPTA: What
action have you taken?

SHRI BEDABRATA BARUA: Only
when 1 go into the details I can tell you.

Whatever contraventions we have
found under the law. we have taken ac-
tion in that regard and we have proceed-
ed under the company law in that re-
gard.

SHRI PILOO MODY: But you have
been told to assure that you have taken
action.

MR. SPEAKER: Next question—Shri
Gajadhar Majhi.
SHRI D. K. PANDA : One gquestion—

I have been standing and you are not
seeing.

MR. SPEAKER: No. plcase. The
question was in the name of Shri Chan-
drappan. After Mr. Chandrappan, Mr.
Indrajit Gupta has put questions. Still,
you are not satisfied. . .
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SHRI D. K. PANDA : Bven after that,
there is a specific question. Had you al-
lowed me, 1 would have finished by
oow.

MR. SPEAKER: I have no other
choice left.

SHRI D. K. PANDA : I want to draw
the attention of the Minister to one as-
pect of the matter. In regard to Alcok
Ashdown, for five years an inqury into
its mis-management was going on and
ultimately the matter was dropped. Simi-
larly, here also how many years you will
take to deal with these matters and ufter
the inquiry report, how many more years
will you take to take action? Not only
the nquiry but after the mquiry report
action is also possible, then merely you
say it has been referred to some other
Ministry. And after reference, there will
be a further reference. 1 want to know
how many times reminders were sent to
the Industrial Development Ministry for
taking action, I want to know what steps
you have taken And also what is the
date of reference ?

MR. SPEAKLER: Please do not ask
questions round and round.

SHRI D. K PANDA: I am not ask-
ing anything round and round. [ have
put a straight question and let the answer
be also straight,

SHRI BEDABRATA BARUA: Apart
from the investigation under the Indus-
tries Dcvelopment and Regulation Act.
it is upto the Mumistry of [ndustual
Development (o take action under the
IDR Act, including take-over of the sick
company. It is not given to this Depart-
ment to take over a company under :ny
set of circumstances So we have made
a reference to the Ministry and the
Mintstry can take action on its own also
1 have already stated that in view of
these facts we have also made another
reference to the Mmistry suggesting cer-
tain action under the IDR Act

SHRI D. K. PANDA: When was the
reference made? I want to know the
date.

SHRT BEDABRATA BARUA: Atter
the 1973 inspection we made one refe-
rence and then we are again making a
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reference under the new set of citcuta-
stances that have arisen and we have
suggested, that because of the new sot
of circumstances, the Ministry of Indus.
trial Development should consider the
malter seriously and alsg what action
should be taken under the IDR Act.

SHRI D. K. PANDA: rose,

MR. SPEAKER: No, please, Every-
time you get up.

SHRI D. K. PANDA: Because the
answer is evasive. My question was:
how many reminders have you sent.

MR. SPEAKER: Please sit down.
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI]) : (a) and (b) The offences
under the Child Marriage Restraint Act.
1929 are not cognizable. However, by
a local amendment it has been made
cognizable in the State of Gujarat. Cer-
tain proposals for amending the Act are
receiving the attention of the Govern-
ment,
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